
File No.A- I l0l 6/0 t (iDi2025-CLS-rr(t-t)
Govemment of India

Ministry of Labour and Employment

Shram Shakti, Bhawan, Rafi Marg,
New Delhi-l10001

Dared, dre t 7h February, 2025
Vacancvc ircular

Subjecl: - selection for the posts of presiding of{icer in ccntrsr GovernmentIndustrial Tribunal-cum-Labour Cou* 
;l.f;_ r

( l. Tribunal;- The Central Government lndustrial Tribulal_cum-Labour Courts areauthorities estabrished under the Industrial Disputes nci, l94i ro adjudicate 1i; trre inausrriJdisputes relating to any matrer, wherher speiified ln itre seconrt Schedule or the ThirdSchedule (and for performing such other functions ur ;;y ;. ;;.igr.d lo rhem una"i t-r,.-.e"gand (ii) appeals under the Employees provident r*a ,ri' Miscellaneous provisions
Act'1.952 .A Presiding officer, upon selection, may ue po*eJ in any Industriar rriiunaiestablished under Industrial Disputes Act, I947.

2. 
.Yacaocy:- Applications are being irrvited for the following vacancies and likelyvacancies lhat may arise by end otthe year 2025 in various CGII._cunr-L(js:_

S. No. Post Place Antici atcd Date of Vacan
I Presidin Ol'ficer (iuwahati t9 04.20?s

v

4. Procedurc for sclection: - The Search_cum-section C.ommitee constituted under theTribunal Reforms Act 2021, for 
_recommending n*", for' ,ppointrn.nt to the post ofPresiding offrcer, shar scrutinise rhe applicarioniwith .;.p;;; . suirabirity ofapplicants forthe said posrs by giving due weighrage to quutir'icaiio,, iJ'r*p..i"r." of candidates andshortlist candidates for conducrinfperionat inre.uciio". m" r*"r serection will be done onthe basis of overalr evaluation Jf candidates aoo" uy *,. Conrrnittee bascd on rhequalifi cation, experience and personal interaction.

(Tribunal Reforms Act, 202t & Rules made thereunder can be accessed from thelink^ https://dor.gov.irlsites/defaulr/fir"vu.t.pai - 
*' t ttiiziur.iur.irvsit.s/defaurt/files/rures.pdf respectively.)

5. Application procedurcr- Ap?licatioos of eligible aad willing officers are requestedthrough.Registrar, High coun/ trainistry or I-aw a"?l*r[" ,,,i -r,"uld be accompanied with(i) bio-dara in rhe-prescribed proforma ar Annc;;":iiii; c;;care ro be tumished by theemployer/ head of office/ lorwarding aurhoriry 
^ in ,tnr.rrr.-fI (iii) clear pf,"r.."pil.'ritlre up'to-date cR/ApAR dossier of the 

"rr... ""ri"i"irg?iR.l,q 
paH. of ar leasr rast fiveyears duly anested by a Group A officer (iv) ,ra...t"u.uoJ" ir)Jnt.er;,y ce(ificate,/clearance

le* [*s.*.f, .

''s R.r.r. (Estt') s

j6e7.,........

Coult
RalastUan t"{igh

lni'lar;i -

ate.....l'.0'

3' -, ouslilication:- The quarification, erigibiriry, salary and othcr rerms and condirionsror rne appornrnent ot a candidate wilr be govemed by the provisions of the TribunJ
netoys.fyg-.' 2021 & Tribunal (condirions of S-ervice) nut"., zozr rhe rength of service asper eligibility criterig wilr be reckoned as on the i"st oui" of rccciving-applrcatioos as
fl-:hi.- yr"1r:y circular. pay of the selected candidates will be regulited'as per Rutel0(3) ofrhe Tribunsr (condiaions of Service) Rules,202l ,nJ Dopr'. oM No.3/3/2016-Estt(Pav Ir) dated 0r.05.2017. As-per the f.iu*i lcorJiiins ot.Service) Amendment

l*:.:"r.rl"r;I:*ithstandin-g anyrbing contained in ioi. i,, p"..on holding or has hetdrne posr ot ubalrperson or Mcmber, as the case may be, of any Tribunal shall be eligiblefor rc-appoiDtmetrt,



lronr vigilance and disciplinary angle as in Annexure-Ill (vi) sutement giving details of
major or minor pcnaltit's. if any, inrposed on the officer during th,: last ten years. to the

l'olloMng addrcss. so as to reach this oflice tatest by 5.30 P.M. on 03.( ,t.2 02 5.

Sh. S. R. Datta. Dcpuli' Sccrctary, Room No. 318, Ministr-v of Lal;our and limployment.

Shrum ShakLi Bhanan. Nor Delhi.

6. No TAiDA rvill bc admissiblc to the candidates to bc called lor inten iew/interaction. The

candidatcs arc rcquircd to r)lake own affangcnrcnts.

7. Adveniscmcnt and l)rcscrilrcd application form can bc dormkraded fiom Ministrl''s
websitc lwlvw.labour.gov.in). The advertisemena is rlso forwarrled to the [legistrar
General of all lligh Courts rtnd Department of .lustice, Ministry of Law and ,lusticc, for
onward tranlmission und puhticity.

8. Any application receired aftcr duc datc or incorrplete applications rrill not be cntertained.

Wide publicity may be given in all organi:tations and their field formr(ions to facilitate early

and optimum number of application

(Dhananjay Sharma)
Undcr Sccretirry tct the (iort. of India

Io

(i) Regisrar Gencral ol all t{igh Couns. u'ith a request to notil}- all the retired .iuclicial

officers of your concerned High Court about the vacancy and to cnsurc that thc

*pplicalions (sen'ing as well as rctircd) are routed through the Rcglstrar General of
respcctive lligh Courts only as per the directions of the Chnirpersrln of the Search-cum-

Sclcction Committee.

(ii) Deparrmenl of Justice. Ministry of l,aw and Jr'rtice, Jarsalmer l{t'use. Man Singh Road'

New Delhi

(iii) ll Ccll. Mol.l'. tor uploading the vacancy circular on the website c lthe Minislry

RAIASTHAN HIGH COURT,IODI {PUR

'u
L-JT'

No. Estt.Bl(i) lo4ltgg6l \13+ Date 2+/0212025

Copy forwarded to following for irrformation and

necessary action: -"-i- 
Hoi'ur" sittins Judges of RHc, Jodhpur !l* y.sh their P'S'

i. ii"gitii"i iei,nn,i--nncB, Jaipur. *l!1 tI" request to

circulate it amongsi. ati tne'non,ute ludges sitting at RHCB,

laiPur through their P'S'

3.Hon'bleJudgeswhohaveretiredinFeb'uary'2023and
thereafter.

4. All the ludicial Officers of District Judgtr cadre who are

going to retire on or before 2A 02'2026'

5. Computer cerr, niclloat'tput to upload,it on website of- 
nu:urtnun High cout and E-mailto retired *-Jt;i'ry."t,

Registiar (Adr6n')



Annexure-I

Space for
photogra ph

duly signed

by candidate

2. Date of Birth :

3. Category(SC/ST/OBCtuR) :

4. Designation/Profession :

5. Contact Details:

6. Service to which belong :

7. Educational qualification (in reverse chronological order):

8. Work Experience:

8A. For the experience as employee, Employment record in chronological order starting with present
Employment, list in reverse:

9. Date from which drawing the pay scale :

in the grade of High Court Judge,/

District Judge/Additional District Judge.

Residential Official
Present Permanent

Address:
Mobile/Phone No
Email

sl.
No.

Name of
University/Equivalent
Institution

Degree Year of
Passing

Division/%
of marks
obtained

Academic
Distinction

Subject/Specialization

Sl. No. Name & address of
High Court/ Disrrict
Court

Designation, Pay
or Scale of (pay
in Pay Matrix)

Period of Service Nature of
work/experienceFrom To

PROFORMA

l. Name :



10. Write up on adjudicating experience :

ofthe applicant (200 words)

[Wherever applicable]

I l. Experience alongwith brief write up in handling :

Cases before relevant to labour disputes
Details ofSuch cases

(Reportt:d CasesAlnreported Cases)

12. Annual lncome along with copy of :

latest ITR [For Candidates other than Govt. or Judicial Officers]

13. Write up on 05, major achievement :

(200 words each)

I 4. Awards,/tronours/Publications, if any :

15. Affiliation with the professional bodies/ :

Institutions/societies/or any other body
Including political party.

16. Additional information, if any, which :

You would like to mention in support
ofthe application for the post.



DECLARATION

l. I ce4iry that the foregoing information is correct and complete to the best of knowledge and belief
and nothing has been concealed/distorted. If at any time I found to have concealed/distorted any

material information; my appointment shall be liable to summary termination without notice.

2. I shall not withdraw my candidature after the meeting ofthe Selection Committee.

3. I shall not decline the appointment, ifselected for appointment by the ACC.

4. I shalljoin within 30 days from the date of issue of order ofappointment.

5. I am aware that in case I violate any of the conditions mentioned at SI.No.2 to 4, the Govemment

of India is likely to debar me for a period ofthree years for consideration for appointment outside the

cadre and in any Autonomous Body/Statutory Body/Regulatory Body.

Place:

Date:

Signature of the candidate



are correct and he/she possesses educational qualifications and experierce mentioned in Annexure-1.

2. It is also certified that there is no vigilance/ disciplinary case either lrcnding or being contemplated
against him/her and vigilance clearance issued by cvo in the enclosed Annexure (III).

3. Hivher integ ty is certified.

Amexure-II

CERTIFICATE TO BE F HOTITY

l. Certified that the particular fumished by Shri/Smr/Kum

4. No major or minor penalry was imposed on Shri/Smt/Kum___----____--j______-___
during the last l0 years period.

5. The up-to-date attested Photostat copies
ACR/APAR should be atlested) in respect of
in enclosed herewith.

of ACR TAPAR of last yr:ars (each photostat copy of

Seal & Signature of tl.e cadre controlling Authority



Annexure-III

PAIUTICULARS OF THE OFFICERS FOR WIIOM VIGILANCE CLBARANCE IS BEING
SOUGHT

(To be furnished and signed by the CVO or HOD)

l. Name of the Officer (in ftrll) :

2. Fathers name :

3. Date of Birth :

4. Date of Retirement

5. Date of entry into service

6. Service to which the officer belongs :

including batch lyearl cadre etc. ,

wherever applicable

7. Positions held (During ten preceding years):

8. Whether the officer has been placed or1 :

the agreed list or list of Officer of
Doubtful tntegrity (if yes, details to be given)

9. rMhether any allegation of misconduct

Involving vigilance angle was examined

against the ofFrcer during the last l0
Years and if so with what result (*)

10. Whether any punishment was awards to

the officer during the last l0 years and if
so, the date of imposition and details of
penalty (*)

12. Is any action contemplated against the :

Officer as on date (if so, details to be

furnished (*)

(*) If vigilance clearance had been obtained from the Commission in the past, the information may be

provided for the period thereafter,

S.No. Organisation
(name in tull)

Designation
&, Place of
Posting

Name of the
Court

From To

Date:
(NAME AND SIGNATURE)

g

I 1. Is any disciplinary/ criminal proceedings :

or charge sheet pending against the officer as on date (if so, details to be

furnished, including reference number,

if any of the Commission)


